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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
CIRCUIT BERGH 5 LUCKNOUY

Registration T.AoNoo 1710 of 1087(7)
( W.P. No. B25 of 1985 )

Mohd. Saghir & Others oloo 00 Applicants
i
IlVerous

Union of India & Othors Joooo Respondents

{
|
|

Hon’ble Mr.Justice U.C.Srivastava,V.Co
Hon’ble Mr, A.B. Gorthil, Mcmber (A)

il .
(By Hon%MIoJustice U.Co.Srivastava,V.Co)
:i |
The applicants Fho ware working dncRay Bill %

Section and Establishmant¥$ection in the D.R-M. Office,
Northern Railway,Luqknowf@n various capacities, actéon wap
taken againgt them undengule 14f2)of the Railway Se:ventsJ
(Discipline & ﬁppeal)Ruleg 1968, and they were dismissed ‘
from sorviced bﬁde"ordezmdated 60,2085, Against the said
order they filed 3 writ Aatition in the High Court and the
dismissal order was ataygd. On 7.20.1985 an order was
passed by the Divisional&kailway Manager for break in
sexrvice of the applicanté on the ground of hbsence from
their geat and takinj pa%t in demonstration. The appiicants‘
also filed dopartmental %ppeal against the dismissal order
which was allowed and th%y Féue ié-instated pack in servico
, | o
2. Regarding the‘break in service the appligants
raised a grievaonce and Jpproached the High Court challengin
the same which has been?transierred to this Tribunale. On
behalf of the applicant; reliarnce has been raised 6; the
decision of Suprome Couét in writ Petition(Civil) No.

h

13705=-06 of 1984 Shoo SQankar and others Vvs. Union of

India & Others, whore s%milarly pPlaced others employees
who were placed in suchja pituation , and they approached

the Honlble Suprems Court, theiz applic ations were
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allowed on the ground that nofopportuniiy of hearing

was given to them before passinq such order and thé
same violates the p:iné&plea_%f natural justice. The
same goeition arises here, a%d accordingly the impugned
order dated 721985 in respéct of the abplicants is
quashed. Howevex, it willtﬁe open for the respondents
to pass any order in this béhalf,abﬁx;after giving an
opportunity of hearing to t#e applicants. No order as
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